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to make a statement within 24 or 
{8 hour!. and these Calling Attention 
notices are rejected outriaht? That i. 
how it happens. 

Mr. S ..... er: Mr. Nair would appre-
ciate that if I disallowed the Calling 
Attention notices, it Was because I 
thought that  that could be raWed 
in many other ways. Then, if the 
Minister C'OIIIet! and says that he i. 
prepared to make a statement, I should 
allow him. I did not know whether 
the Minister was coming torward to 
make a statement. Now it Is for lne 
Members to give notice tOr a discus-
sion on this. 

Sbri ItaDp (Chlttoor): Betore you 
pa .. your orders, Is It not the usual 
thm. to alert the Mint.ter? 

Mr. Speaker: I do not "nd every 
notice to the Minister. 

Sbri Bart Vlalmu Kamath: Last 
week, you were good enough, I believe, 
to direct that the application of the 
rule or convention with rellrd to 
Starred Queltions and Short Notice 
Questions be extended to Call1ng A t-
tentlon notices. May I, therefore, re-
quest, on a similar footing, that In 
this case also, when otatemenb are to 
be made by the n t~ e know 
copies will be circulated later on Dnd 
we .. ill get them-can't the Miniot .... 
be directed to lay advance copl.s of 
the statements In the Notice Oftlce for 
our perusal Instead of reading them 
In the Rouse? 

Mr. Speall:er: How will the Mem-
bers know It? I will ask the Mlnl.-
ters, when the statement I.! a longish 
one and probably there ~t be 
a desire to lav It on the TaDle of the 
Ro.-, that U;atead of it being read U 
it Is _Ible advan.. ""pies CIIn be 
Pn!'ll&red and mlcht be put In th~ 
Nollee OfIIee on the .ame day 10 that 
Members can get thOIt copies and 
thiey have not to walt for them. 

IIIIrI T. N. 81D1h: I agree. 

Shrlmatl Savltrl Nlram (Banda): At 
the moment, the easy aolution would 
be that instead of readin, " pages of 
the tiring and boring statement, the 
hon. Minister could give a synopsis of 
the statement. (Inte7TUptlOft). 

Mr. Speaker: I presume a dilcu.aion 
Is goinl to be uked tor on thiI. Why 
!rave It nowT 
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DELHI ADMINISTRATION BILL" 

Tbe DeJIatT MiJlt.ter Ia the 1IlaI.-
IrT Of Home Alra.lro (·Shrl L. N. 
Mlohra): On behalf of Shrl NlllIda I 
b"g to move for leave to introduce a 
Bill to provide for the adminl.tratlon 
of the Union Territory of DeIhl and 
for matters connected therewith. 

Mr. Speall:er: The question II: 

'"I'hat leave ~ granted to in-
troduce a Bill to provide for the 
administration of the Union Tar-
rltory of Delhi and for mattera 
connected therewith." 

The motion tDa, adopted. 

Sbri L. N. 1IIIdlra: r Introduee the 
Bill. 
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